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Utte of land vacated by Resettled 
Displaced Persona in Danda
karanya and Recovesy of Loans 

and Properties from them

6594 SHRI ARVIND NFTAM Will 
the Minister ol LABOUR AND REHABI
LITATION be pleased to state

(a) whether families of restttltd displaced 
ptisons have deset ted Dandakaranya Project, 
if so the number of families and whether 
the. house and land vacated by the displaced 
pci sons families in Dandakaranya are being 
given to the local tribal families

(b) if not the icasous therefor and

(c) whethtr the families desuted have 
icturned the properties of the Projttt and 
loans outstanding against them and il not 
the manner in which the loans and properties 
will be rtcovtied >

7HF- MINISTIR OF I ABOUR AND 
RLHABIL11AI ION (SHRI R K KHADIL
KAR) (a) and (b) According to the in
formation rtctived fiom the Dandakaranya 
Piojctt Administration 121 j  families had 
k it the rchabilit ition jites and villages during 
the puiod J6 12 1971 to 6 5-1972 The 
vacant lands and hoi ses arc being utilized 
for the rehabilitation of other erstwhile Last 
Pakistan lnmilics awaiting rehabilitation

(c) Seme families have returned omc 
items Mich as bullocks None ln \c  repaid 
outstanding Itans Theu is rio means of 
lecovenng proptities and outstmding loans 
i\cept to the extent that tie  land and 
houses and bullocks it anv aie utilised for 
the resettlem ent oi other displaced families

Integrated Development and Tribal 
Development by Dandakaranya 

Development Authority

659< SHRI ARVIND NFTAM Will 
the Minister ol 1 ABOUR AND RFHABILI- 
T <\TION be pleased to state

<a) whethet the Dandakaranya Develop
ment 4ulhoniy was set up with du J purpose 
of tclugces icsctilemeni and integrated devel» 
opment of the a u a  with special reference to 
tubal dcvelopn tnt,
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(b) if so, whether after the resettlement 
work having been over, the Dandakaranya 
Development Authority has Waited the inte
grated development, and

(c) if not, whether Government contem
plate to ask the Dandakaranya Development 
Authority to start the work, if so, from 
which date and the estimated cost ’

THL MlNISTbR OF LABOUR AND 
REHABILITATION (SHRI R k  KHAD1I - 
K A R ). (a) Yes, Sir.

(b) and (c) The piogiamme of resettle
ment of displaced persons from erstwhile 
la s t  Pakistan and the integiated development 
of the area with partieulai legurd to the 
pomotion of the interests of the area’s tubal 
population have been undertaken by the 
Dandakaranya Development Authority side 
by side. The resettlement work continuing

Execution work of Potteru Scheme

6596 SHRI ARVIND NETAM Will 
the Minister of LABOUR AND REHABILI
TATION be pleased to state

(a) whether the execution work of 
Potteiu Scheme will be taken up by the 
Orissa Government instead of the Dandaka
ranya De\clopment Authority,

(b) the justification in the work being 
taken up by the State Go\einmcnt ot Onssr 
when workers likely to be surplus m Dand- 
akardnya Development Authority could be 
absorbed against Potteru woik, if taken up 
by the Dandakaranya Development Authori
ty; and

(c) whether Government arc considering 
to ipeed up Potteru execution work to avert 
reduction of staff, tf not, the leason for the 
delay ?

THE MINIS! FR OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) The Government of Orissa has 
offered to release 40,000 acies o f Land in 
the command of tde Potteru Irrigation 
Scheme for the resettlement of displaced 
persons, provided the Central Government 
agiccs to finance the said scheme The esti 
mated cost of the scheme, at present, is

Rs. 14*35 crores. The scheme is under 
examination The question regarding the 
agency for the execution of the scheme will 
arise only after a decision about financing 
the scheme has been taken

(b) and (c) Do not arise.

Surplus Staff in Dandakaranya 
Development Project

6579 SHRI ARVIND NETAM • Will 
the Minister of LABOUR AND REHABILI-
7 ATION be pleased to state :

(a) whether the work for integrated 
de\elopment of the aiea and local tnbaK 
will be taken up by the Dandakaranya pro- 
iect how long the projcct will contmuc and 
whether thcie will be any reduction of the 
staff, and

(b) whether Government of India ha\c 
prepared schemes to absorb the staff hkeh 
to be surplus, if so, the salient features ot 
the schemes ?

THE MINISTR OF LABOUR AND 
RtHABI LIT ATION (SHRI R k  KHADU- 
KAR) (a) and (b) The programme ot 
resettlement of displaced persons from eist- 
while Last Pakistan and the integrated 
development of the area as well as the settle
ment of local tribals are being undertaken 
side by side It is difficult to state how long 
project will continue

There is a general scheme of the Govern 
ment of India for absorbing staff rendered 
surplus on the basis of the recommendations 
of the Work Study by the Staff Inspection 
Unit of the Ministry of Finance, in other 
central Government offices through the 
Surplus Cell of the Department of Personnel 
This scheme applies to the Dandakaranya 
Project, also.

Participation of India in Interna
tional Conference, C ong re ii** 

and Scan Inara

6598. SHRI ANNASAHEB GOTKHI- 
NDE : Will the Minister of EXTERNAI 
AFFAIRS be pleased to state :

(a) the number of the officials and non-




